PI TEM NO. 88 REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (C No(s). 9829-9830/2016
RAM KI SHORE & ANR Petitioner(s)

VERSUS
MEMBER (JUDI Cl AL) BOARD OF REVENUE, UP AT ALLAHABAD & ORS.
Respondent ( s)

(with appln. (s) for c/delay in filing SLP and interimrelief and
of fice report)
Date : 08/11/2016 These petitions were called on for hearing today.
For Petitioner(s) M . Amar esh Kumar Jha, Adv.

M. Prem Sunder Jha, Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng

ORDER
As per tracki ng report, t he r espondent Nos. 1-3 & 5 have been
served, but no one has entered appearance on their behal f.
Ld. counsel for t he r espondent No. 4 has al r eady filed t he
vakal at nama which is defective. Ld.counsel shall within a period of
four weeks as | ast chance rectify t he defects what ever have been

found in the said vakal at nama.
List the matter again on 07.12.2016.
(M V RAMESH)
Regi strar
SB



